IN THE COURT OF SHRI ABHINAY PANDEY, Ld. DUTY MM-T1 (WEST),
THC, Delhi

FIR Mo, 435/202 ]

PS Mot Nugar

State Vi, 1. Bhanu @ Bhovoesh Sehgal
2. Harpreg Singh
A Pushpencra Singh Yaday

IBO7. 20021
Present: Ll APP for the State through VC.

10/ Inspector Arun Kuwnar Chauhan from Cyber Cell (West) is present
with case diary.

Accused Bhanu @ Bhuyvnesh Sehgal, Harpreet Singh and P ushpendra
Singh Yadav have been brought after fresh atrest.

16 has maved an appiication for seeking 3 days police custody remand of
the accused persuns.

Case diary perused.

Procedural formalities regarding arrest have been duly complied with,

The ﬂl[k‘:—g;lti;,ms against the accused persons are that they are running a
fake call centre with the intention of cheating citizens of US/Canada, by sending pop-up

messages indicating technical glitches by impersonaling to be the technicians belonging

ta Microsoft Windows [echnical support team.
As per the 10, these pop-ups threaten data loss and other non-beatable

situations. thereby indueing

pop-ups in order o e
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resolve such issues. It is further
igh e-cheques.

ed persons have not been
indows guthorizing them
negues obtained from
mobile phones of the
this racket have also
allegedly used by
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the seeused persons alongwith Vi daller hiave been Tound to be configured in the

ayhlem. .l'lln‘| I'll'b rIIL' i“-.;-ll#ullh' hlh”l"ﬂ“‘li‘ .ril ”“." i I“ll'll p*'-l-.'-;””\.. II‘“:” ”{-I{-I':':”{-"II{-E “,I !hc

US named Vieenden provides bank secount of his US based company for decepting the

procedds of crime, aind cmployee of that company i Indig gives the aceused persons their
share i the proceeds. 1t is alleged that the accuwed persons contuct this person through
letegram and the detalls o coneerned felegram groups being used by the accused persons
tor this: purpose have alvo been recovered from their mobile phones. Therefore, there
SEES o be primatacie evidenee againgt the accused persons u/s 41942001 20(8)/34 1pC
and uls GOC/H6D T Act 2000, stifying their temand 1o judicial custody. in the interest
of investigation. Therefore, three duys police custody remand of the accused persons is
found (o be necessary for elfecting the arrest of the co-aeeused persons, for recovery of
the cheated amount, to unearth the possible involvement of money launderers in the
enbire tansaction, and to dneirt the complete financial chain and the trail of money.
Accordingly. the present application is allowed and the accused persons
are remanded (1o pnﬂ.@ Qar i
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©IN THE COURT OF SHRI ABHINAY PANDEY,
THC, Delhi

Ld. DUTY MM-II (WEST),

DD No. 132 dated 17.07.2021
PS Punjabi Bagh
18.07.2021
Present: Ld. APP for the State.

Hb Pradeep, Arresting Officer in the present case alongwith accused
Manjeet after fresh arrest.

Case diary perused,

Accused has been arrested in kalandra w/s 41.1(C) Cr.P.C. stating that he
has been declared a proclaimed person vide order of Ld. Al
17.09.2018. The order has been perused with application w/s 437 Cr.P.C. has also be
moved on behalf of the accused. |




IN THE COURT OF SHRI ABHL\_E_A_}"’ PANDEY, Ld. DUTY MM-II (WEST),
THC, Delhi

LR N, 2872021
'S Mo Nagar .
Stte Vs, Chandanwvati @ Chandani

1807202
Present Lds APP for the State.
10/81 Naresh Kumar is present with case diary,
Accused Chandrawati has been produced before me through V.
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